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Item No. 01  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 685/2023 

In re: News item appearing in One India dated 25.10.2023 titled 
“Vegetables Across Bengaluru Contaminated with Heavy Metals, 
Warns Study” 

Date of hearing: 21.11.2023 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Respondent: Mr. Mukesh Kumar, Adv. for KSPCB (Through VC) 
Mr. Rajat Jonathan Shaw, Adv. for the State of Karnataka (Through VC)   

ORDER 

1. This Original Application is registered suo motu on the basis of the 

news item published in “One India” on 25.10.2023 titled “Vegetables 

Across Bengaluru Contaminated with Heavy Metals, Warns Study”. 

The news item refers to a study by Researchers from Environment 

Managemental and Policy Research Institute (EMPRI), who had analysed 

400 samples of 10 different vegetables and had found the level of 

contamination exceeding the permissible limits set by the Food and 

Agricultural Organization (FAO). As per the news article, vegetables 

cultivated with wastewater have shown presence of heavy metals. The 

concentration of iron was almost two times and in coriander and spinach, 

Cadmium which is a toxic heavy metal was found to be 52.30 mg/kg as 

against 0.2 mg/kg. Nickel exceeded 67.9 mg/kg in vegetables. The 

consumption of such vegetables is highly toxic and hazardous and can 

lead to various health complications.  
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2. On advance notice, a brief report has been filed on behalf of the 

Karnataka State Pollution Control Board (KSPCB) referring to the study 

report of EMPRI and its findings. 

3. The report by KSPCB mentions that to understand the extent of 

contamination in vegetables, a more comprehensive and in-depth 

investigation/study involving its sources is necessary at State level.   

4. The OA involves a serious issue relating to environment and 

compliance of the provisions of the scheduled Act.  

5. Power of the Tribunal to take up the matter in suo-motu exercise of 

power has been recognized by the Hon’ble Supreme Court in the matter of 

“Municipal Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” 

reported in 2021 SCC Online SC 897.   

6. Hence, at this stage, we deem it proper to implead the following as 

respondents in this OA: 

i. Central Pollution Control Board through its Member 
Secretary. 

ii. Karnataka State Pollution Control Board through its 
Member Secretary. 

iii. Environmental Management and Policy Research Institute 
through is Director General. 

7. Let the notice be served upon the Respondents No. 1 and 3 who are 

not represented today. 

8. Respondent No. 1 is directed to ascertain the correct ground 

situation and also duly examine the report of EMPRI and submit the 

factual status as also factual action taken report before the Southern 

Zone Bench of the Tribunal. Let the samples of vegetables be collected 

and analysed for the individual heavy metals and pesticides parameters 
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in the Central Laboratory of CPCB, Delhi as per standard methods and 

let their report be furnished. 

9. Since the matter relates to Southern Zone Bench, Chennai, 

therefore, the OA is transferred to the Southern Zone Bench, Chennai for 

further necessary action. Let the record of this OA be transferred to the 

Southern Zone Bench, Chennai. 

10. List on 10.01.2024 before the Southern Zone Bench, Chennai. 

Prakash Shrivastava, CP 

Dr. A. Senthil Vel, EM 

November 21, 2023 
Original Application No. 685/2023 
DV 
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Item No.06:- 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
(Through Video Conference) 

 
Original Application No.14 of 2024 (SZ) 

 
Earlier O.A. No. 685/2023 (PB) 

 
IN THE MATTER OF: 
 

Tribunal on its own motion SUO MOTU 
based on the news item in One India Dt. 
25.10.2023 titled “Vegetables Across 
Bengaluru Contaminated with Heavy 
Metal, Warns Study”. 

 
With 

 
Central Pollution Control Board 
Through its Member Secretary 
New Delhi and Ors. 

...Respondent(s) 
 
 

Date of hearing: 15.10.2024. 

 
CORAM:    

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

For Applicant(s):          Suo Motu.  
 
 

For Respondent(s): Mrs. Revathi Manivannan for R1. 
Mr. Devraj Ashok for R2. 
Mr. Mukesh Kumar for R3. 

     Mr. Rajat Jonathan Shaw represented 
     Mr. K.M. Darpan for R4. 
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O R D E R 
 
 

1. Today, the report dated 19.03.2024 of the Central 

Pollution Control Board (CPCB) is filed.   

 

2. The report states about the actions initiated by the 

CPCB and also the comments on the project report submitted by 

the 3rd Respondent/Environmental Management and Policy 

Research Institute (EMPRI). 

 

3. The CPCB has proposed for a comprehensive study 

and constituted a Committee comprising members from CPCB, 

Karnataka State Pollution Control Board (KSPCB), Central 

Licensing Authority, Food Safety and Standards Association of 

India (FSSAI), Indian Institute of Soil Science, Bhopal and also 

University of Agricultural Sciences, Bangalore.  They are yet to 

come up with the final report and their research is based on the 

samples collected from various places. 

 

4. The CPCB has sought for 4 months time in the report 

filed in March 2024.  By now, the final report should be ready.  

Let the CPCB file the final report before the next date of hearing. 

 

5. As the Department of Agriculture, State of Karnataka 

is a necessary party to this proceeding, we Suo Motu implead 

them as additional Respondent No.4, who is also directed to file a 

report after getting appropriate inputs from the various 

stakeholders in this regard. 
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6. Let notice be issued to the newly added Respondent 

No.4 through the Tribunal.  

 

7. The learned counsel Mr. Rajat Jonathan Shaw 

representing Mr. K.M. Darpan accepts notice on behalf of 

Respondent No.4. 

 

8. The 3rd Respondent and the Karnataka SPCB are yet 

to file their reports.  

 

9. As the matter involves food safety and standards, it 

has to be taken up as expeditiously as possible.  Hence, we direct 

all the respondents to file their respective reports on or before the 

next date of hearing. 

 

10. Post the matter on 02.12.2024. 

 
  

 Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

 
   
  Sd/- 

Dr. Satyagopal Korlapati, EM 
 

O.A. No.14/2024 (SZ), 
15th October, 2024. AD. 
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Item No.06:- 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
(Through Video Conference) 

 
Original Application No.14 of 2024 (SZ) 

 
Earlier O.A. No. 685/2023 (PB) 

 
IN THE MATTER OF: 
 

Tribunal on its own motion SUO MOTU 
based on the news item in One India Dt. 
25.10.2023 titled “Vegetables Across 
Bengaluru Contaminated with Heavy 
Metal, Warns Study”. 

 
With 

 
Central Pollution Control Board 
Through its Member Secretary 
New Delhi and Ors. 

...Respondent(s) 
 
 

Date of hearing: 15.10.2024. 

 
CORAM:    

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

For Applicant(s):          Suo Motu.  
 
 

For Respondent(s): Mrs. Revathi Manivannan for R1. 
Mr. Devraj Ashok for R2. 
Mr. Mukesh Kumar for R3. 

     Mr. Rajat Jonathan Shaw represented 
     Mr. K.M. Darpan for R4. 
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O R D E R 
 
 

1. Today, the report dated 19.03.2024 of the Central 

Pollution Control Board (CPCB) is filed.   

 

2. The report states about the actions initiated by the 

CPCB and also the comments on the project report submitted by 

the 3rd Respondent/Environmental Management and Policy 

Research Institute (EMPRI). 

 

3. The CPCB has proposed for a comprehensive study 

and constituted a Committee comprising members from CPCB, 

Karnataka State Pollution Control Board (KSPCB), Central 

Licensing Authority, Food Safety and Standards Association of 

India (FSSAI), Indian Institute of Soil Science, Bhopal and also 

University of Agricultural Sciences, Bangalore.  They are yet to 

come up with the final report and their research is based on the 

samples collected from various places. 

 

4. The CPCB has sought for 4 months time in the report 

filed in March 2024.  By now, the final report should be ready.  

Let the CPCB file the final report before the next date of hearing. 

 

5. As the Department of Agriculture, State of Karnataka 

is a necessary party to this proceeding, we Suo Motu implead 

them as additional Respondent No.4, who is also directed to file a 

report after getting appropriate inputs from the various 

stakeholders in this regard. 
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6. Let notice be issued to the newly added Respondent 

No.4 through the Tribunal.  

 

7. The learned counsel Mr. Rajat Jonathan Shaw 

representing Mr. K.M. Darpan accepts notice on behalf of 

Respondent No.4. 

 

8. The 3rd Respondent and the Karnataka SPCB are yet 

to file their reports.  

 

9. As the matter involves food safety and standards, it 

has to be taken up as expeditiously as possible.  Hence, we direct 

all the respondents to file their respective reports on or before the 

next date of hearing. 

 

10. Post the matter on 02.12.2024. 

 
  

 Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

 
   
  Sd/- 

Dr. Satyagopal Korlapati, EM 
 

O.A. No.14/2024 (SZ), 
15th October, 2024. AD. 
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F.No. Tech/ 39/ NGTSZ (14 of 2024)/ RDB/2024-25                                          February 14, 2025  

  

OFFICE MEMORANDUM  

 

  

Sub:  Constitution of Joint Committee in OA No. 14 of 2024 (SZ).  
 
Ref:  Hon’ble NGT (SZ) order dated 15.10.2024  

  

This is to inform that the Hon'ble NGT, Southern Bench, Chennai, in Original Application 

No. 14/2024(SZ) regarding the matter of the Tribunal's own SUO MOTU, based on the news 

item in "One India dated 25-10-2023 titled "Vegetables across Bengaluru contaminated with 

Heavy Metals, warns Study," has issued an order dated 15-10-2024 (copy of the order enclosed 

as Annexure). In the order, the Hon'ble NGT has constituted a Joint Committee comprising the 

Regional Director of the Central Pollution Control Board (CPCB), Karnataka State Pollution 

Control Board, Food Safety and Standards Authority of India-Regional Office Chennai, Indian 

Institute of Soil Science-Bhopal, and the University of Agricultural Sciences.  

In view of above, a Joint Committee, with the following members is being composed 

herewith based on the nominations received from the respective institutions/Departments:  

Composition of the Joint Committee 

Sl.No. Name and Address Office Email id and Mobile No. 

1. Shri M. G. Yathish, 

Senior Environmental 

Officer 

Waste Management Cell-1 

Karnataka State Pollution 

Control Board 

No. 49, Parisara Bhavan, 

Church street 

Bengaluru-560001 

wmc1.kspcb@gmail.com 

9845311406 

2 Dr. M. Vassanda 

Coumar, Sr. Scientist, 

Division of 

Environmental Soil 

Science 

 

ICAR-Indian Institute of 

Soil Science, 

Nabibagh, Berasia Road,  

Bhopal - 462038 

Madhya Pradesh, India 

vassanda.coumar@gmail.com 

9893050019 

3 Dr. Tina KJ 

Central Food Safety 

Officer 

 

Food Safety and Standards 

Authority of India 

2nd floor, Central 

documentation Complex 

tinakj.2021@fssai.gov.in 

9846630839 

 

   

 

 

 

 

…Contd 

33

Annexure-IV

mailto:wmc1.kspcb@gmail.com
mailto:vassanda.coumar@gmail.com
mailto:tinakj.2021@fssai.gov.in


 

 

-2- 

 

 

  South wing, North Beach 

road, Chennai Port Trust, 

Rajaji Salai, George town, 

Chennai, TamilNadu-

6000001 

 

4 Dr. B G Vasanthi 

Professor (SS& AC) 

AICRP on Dryland 

Agriculture Project 

UAS, GKVK, 

Bengaluru 

 

University of Agricultural 

Sciences, 

GKVK, Bangalore – 560 

065 

vasubgkvk@gmail.com 

9986989269 

 

5 Shri. J Chandra Babu, 

Regional Director, 

Member 

Central Pollution Control 

Board, Nisarga Bhawan, A-

Block, 1st& 2nd floors, 

Thimmaiah Road, 7th D 

main, Shivanagar, 

Bengaluru-560079 

 

jcb.cpcb@nic.in 

98682 78903 

6 Special Invitees Representatives/ officials of EMPRI 
7 Representative/ official from CPCB, Delhi 

 

 

Scope of the Committee: 

1. To conduct a comprehensive study, which will include collection of vegetable samples 

from selected locations including markets and agricultural areas and analysis of these 

samples at an FSSAI-approved laboratory under the committee's supervision.  

2. Collection of soil, ground water/ sewage treated water from the selected Agricultural 

fields and its analysis in CPCB/ KSPCB Labs in Bengaluru. 

3. To ascertain whether heavy metals are present in vegetable samples in concentration more 

than standards stipulated by FSSAI and to assess contribution of contaminants by soil/ 

ground water/ sewage/ treated sewage water  

4. To collate and compile the findings into a committee report and its submissions to the 

Hon'ble NGT 

 

 

J. Chandra Babu 

Regional Director   
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